630 Re. MPs taking ill after [RATYA SABHA] consuming food from
Parliament canteen

MR. DEPUTY CHAIRMAN: The House is adjourned for ten minutes.
The House then adjourned at eighteen minutes past twelve of the clock

The House re-assembled at twenty-seven minutes past twelve of the clock,
MR. DEPUTY CHAIRMAN in the Chair.
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MR. DEPUTY CHAIRMAN: Now, please, let me explain, ... {(Interruptions)...
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MR. DEPUTY CHAIRMAN: Allow me to ...{Interruptions)... I will come to that.
...(Interruptions)...
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MR. DEPUTY CHAIRMAN: Okay, point of order. Don’t do that
..(Interruptions)... Sit down, sit down. ... (Interruptions)... Don’t do that. Even the other
day you misbehaved. ... (Interruptions)... Yes, Mr. Tyagi.

RE. MEMBERS OF PARLIAMENT TAKING ILL AFTER CONSUMING
FOOD FROM PARLIAMENT CANTEEN
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MR. DEPUTY CHAIRMAN: Okay. Parhiamentary Affairs Minister may kindly
look into that. ... (Interruptions)...
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MR. DEPUTY CHAIRMAN: Please sit down...(Interruptions)... M4 41y,
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SHRI M. VENKATAH NAIDU: Mr. Deputy Chairman, Sir, I have taken note of
what Shri Tyagi has said. 1 would call the Canteen people, find out what had happened
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MR. DEPUTY CHAIRMAN: Thank you. ...(Inferruptions)... I am coming to that.
...(Interruptions)... Now, listen. Mr. Tiwari, [ will come to that ... (Inferruptions)... Now,

please, let me make things clear. ... (Interruptions)...
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We are not making a big issue of 1t, but I think that this has not happened only today,

but it has been happening for the last four-five years. Since you are here, please

...(Interruptions)...
MR. DEPUTY CHAIRMAN: Hon. Minister has already assured about it.
SHRI M. VENKAIAH NAIDU: I take a serious note of it. ... (Inferruptions)...

SHRIMATI JAYA BACHCHAN: They are serving us stale food
...(Interruptions)...

MR. DEPUTY CHAIRMAN: Government may take action. ... (Interruptions)...

SHRIMATI JAYA BACHCHAN: The food is stale. ... (Inferruptions)... a1 &1
&= <1 RET B .G ). .
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MR. DEPUTY CHAIRMAN: Anyhow, the Government has assured that it will look
into it and take action. Now, the position is this. In the morning, this issue of bugging was
raised. ...(Interrupiions)... Kindly listen to me. There were notices; that 1s correct. Mr.
Tiwari has given a notice. There were other notices also. Mr. Rajeev Shukla has given a
notice. Those notices were [or suspension of Question Hour ... (Interruptions)... and also
for raising the matter in the Zero Hour. Let me first deal with suspension of Question
Hour. The suspension of Question Hour notices were discussed and were disallowed.
They were not allowed. Now Question Hour is over. Whether Question Hour was there
or not, it has now become infructuous. Now, if you speak about suspension of Question
Hour, it is infructuous because the Question Hour is over. That is a closed chapter. Mr.
Tiwari has given a notice; | agree with it. Now, [ come to other remaining notices --
notices given by Shri Rajeev Shukla and Shr Sukhendu Sekhar Roy on bugging in Zero
Hour. Mr. Rajeev Shukla has given two notices. One was accepted. Mr. Sukhendu Sekhar
Roy’s notice on bugging is already accepted. It is there. After Zero Hour, if any Member
wants to give a notice on the same subject to be taken up in some other way, it is up to
them to give a notice. Hon. Chairman will look into 1t and consider it. Now let us close

this chapter. ... (Interruptions)...
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MR. DEPUTY CHAIRMAN: That 1s over. ... {Interruptions)...
oft 9ATE T (Fem wSen) - S g3 §) 2N, 99 W a9l @l (). .

off wad Aqddl: s, saR g 91 R el @ 59 Y W e Wi
RIT <2 T, Tt FAT T2 BT e 87 ().

sfiova o <11 g3 1 79T, 99 W =l @ PR Y L(HEE). .

sft Aad Iqdel : IR, R WER FH W G4l T21 HAT AT8dd] © a1 39D
Aoerd 2 fo arer § @rar A8, ¢ ardt €1 @red) 21 . (FEEE).



Re. MPs iaking ill afier [ 30 July, 2014] consuming food from 633
FParliament canteen

MR. DEPUTY CHAIRMAN: I said, there are ...(Interruptions)...
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SHRI M. VENKAIAH NAIDU: Sir, hon. Chairman has given a ruling.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: Let me say. ...(Interruptions)...

ft werera agdd : s, 2yt wg g b 39 danrdl dlsy aiiw amiofle
& call records ®T WY U B o AS TG I Ta] GRIT 2471 ...(FET)...

MR. DEPUTY CHAIRMAN: Please ...(Inferruptions)... 1 have already told you
there will be no discussion. ... {Interruptions)... Mr. Tiwari you can give another notice.

...(Interruptions)...
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MR. DEPUTY CHAIRMAN: In the rule book, there are provisions by which you
can give another notice, if you want, and the hon. Chairman will lock into it. What
more do you want? You can give another notice. ... (Inferruptions)... Hon. Chairman

will look into it. ... {Interruptions)...
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MR. DEPUTY CHAIRMAN: Now I am going to Zero Hour. ... (Inferruptions)...
Now, Mr. Ananda Bhaskar Rapolu ... (Interruptions)...

SHRI PRAMOD TIWARI (Uttar Pradesh): Sir, I have a point of order.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: What is your point of order? ... (Interruptions)...
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MR. DEPUTY CHAIRMAN: You should give a notice. ...(Interruptions)... You
give another notice. ...{Interruptions)... No; that 1s over. ...{Interrupitions)... Now, Zero
Hour. Shri Mahendra Singh Mahra. ...(Interruptions)... You give another notice.
...(Interruptions)...
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MR. DEPUTY CHAIRMAN: Listen to the Minister. ...(Interruptions)... 3mq 7=t
Sl @l 91 4 TU| ..(AGIH)... Listen to the Minister. ... (Interruptions)... The Minister
is speaking. Please sit down. ..(Interruptions).. Please listen to the Minister

...(Interruptions)...
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SHRI M. VENKAIAI NAIDU: The Home Minister has made a statement.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please listen to the Minister. ... (Interruptions)...

SHRI M. VENKAIAH NAIDU: The Home Minister has made a statement.
..{Interruptions)... Let us close this and move ahead, ...(Interruptions)... THH ST BT
DS Hard 8] 2 ...(FATH)...

MR. DEPUTY CHAIRMAN: Why don’t you listen to the Minister?
...(Interruptions)...
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MR. DEPUTY CHAIRMAN: Without giving notice, you are disturbing the
House. ...(Interruptions)... Without giving proper notice, you are disturbing the
House. ...(Interruptions)... It is unfair. ...(Interruptions)... 1 will have to adjourn the
House. ... (Interruptions)... Without giving proper notice, you are disturbing the House.
...(Interruptions)...
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SHRI ANAND SHARMA: Sir, this House has set a precedent. ... (Interruptions)...
Just a telephone call record of the then Leader of the Opposition became an issue.
...(Interruptions)... The Government is engaging in authorised or unauthorised tapping of

phones. ... (Interruptions)... It is a serious matter. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: T have to adjourn the House. You are unnecessarily

disturbing the House without giving the notice. ... (Interruptions)...
SHRI ANAND SHARMA: Let there be a discussion. ... (Interruptions)...
MR. DEPUTY CHAIRMAN: The House 1s adjourned up to 2.00 p.m.

The House then adjowrned at thirty-eight minutes past twelve of the clock.
The House reassembled at two of the clock,

ME. DEPUTY CHAIRMAN in the Chair:
GOVERNMENT BILL
The Finance (No. 2) Bill, 2014

MR. DEPUTY CHAIRMAN: Legislative Business. Bill for consideration and
return. The Finance (No.2) Bill, 2014. Shri Arun Jaitley. ... (Interruptions)... Oh, you are
here. Okay.

DR. T. SUBBARAMI REDDY (Andhra Pradesh): Sir, it 1s the Finance Bill. The
Finance Minister should have been here. ... (Inferruptions)... The Finance Minister must

come. ... (Interruptions)... How can he do 1t?

SHRI PRAMOD TIWARI (Uttar Pradesh): Sir, there is no Cabinet Minister.
...(Interruptions)...

DR. T. SUBBARAMI REDDY: Sir, the Cabinet Mmister who 1s concerned with it
...(Interruptions)... This is Finance Bill. How can he do it? ... (Interruptions)... Does he not
care for Rajya Sabha? ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Cabinet Minister is coming. ...(Inferruptions)...
Shri Ram Vilas Paswan has come. ...(Interruptions)... Okay. Now, Shrimati Nirmala
Sitharaman. ... (Inferruptions)... Now, there are two Cabinet Ministers. You asked for one,

there are two now.

DR. T. SUBBARAMI REDDY: No, no, Sir. The Finance Minister has to be
...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. The Government has collective responsibility.
...(Interruptions)... No,no. The MoS, Finance ishere, and, thatisenough. ... (Inferruptions)...



